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C APPEAL NO.256/ALD/2020
None present for the Appellant.
Sh. Krishna Dev Vyas, Advocate for the ROC and Sh. Gaurav Mahajan, Sr. Standing
Counsel for the Income Tax Department are present.

Pursuant to the carlier order of this Court shows that the Ld. Counsel for the Appellant

was directed to serve the copy of the appeal to the Ld. CGSC for the ROC and Income Tax

Department, the same has not been served by the Appellant till date.

Ld. Counsel for the Appellant is directed to serve the copy of the appeal to the Ld.
CGSC for the ROC and Income Tax Department within a week.

Ld. CGSC for the ROC as well as Income Tax Department shall file their reply within
four weeks, thereafter, rejoinder, if any may be filed within a week.

Accordingly, put up on 29" April, 2021 before the Regular Court.

Ld. CGSC for the ROC and Income Tax Department shall inform the Ld. Counsel for
the Appellant about the order passed today in writing within 48 hours.
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Dated : 23.03.2021 JUSTICE RAJESH DAYAL KHARE
(MEMBER JUDICIAL)
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